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Dt. of DaCiSiun : 19-1094.

1. Commander Senior Inspector of Naval Apmament

Nayal Armamsnt Inspectorate,
Kanchanbagh (P0), Hyderabad - 258,

t

2. The Flag AfPsar Kaman-In-Chief
Mukhyalaya,
Pooru Nausena Kaman, |
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Counsel for the Respondents  : Mr.NR.Bevaraj,Sr. CGSC.

CORAM:

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY

‘ | '
THE HON'BLE SHRI A.B. GORTHI. : MEMBER (ADMN.)
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Commagder Senior Inspector of Naval Armament Naual Armamant
Inspectorate, Ka nchanbagh(P0), Hyd-258.,

the Flag Afsar Kaman-In=Chief, Mukhyalaya, Pooru Nausena Kamans
Uiaakhapatnam.
. pdar

One copy to 5r1; Nlr Ahmed Baig, aduccate, 6-1-69/7, Lakdi-
xa—poml road, Salfabaa' Hyd-4,

One copy to Srl. NeRoW Deuaraj, Sr. CGSC CAT Hyd.
Bne copy to Lzbrary, CRT, Hyd.

Dne spare copy.
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0A, 266/93 Dt. of Decision : 19.1.94

|

ORDER |

! As per Hon'ble Shri A.B.Gorthi, Member .(Admn.) |

The facts -0f the case, as also the qusstions
of lays raised thersin are similar to thoss in 0A,No,265/93

which we hava separataly diéposad of fdday. Accordingly

we disposeg of this application, also with the Pollowing

» .

]

directions te the raspondents.

1) Should the respondents rsquire the services
of Unskilled Casual Labour, the applicant will be

engaged as such, in preference to freshers. PR

2) Should there be any vacancy coming up in a
regulsr post under the respondents, the case of the
applicant will be considsred for appiizfment givingwﬁﬁh

_ - - - - -— - ——gn W ———

Ao

with the respondent organisation providadtid, otherwisa

eligible in all respects Por such appointment,

3) The question of regularly abserbing the applicant
also will be considersd in accordance with the schems
. that is applicable to Casual Labour aﬁployed’ under the

Ministry of Defencs.

2. ; No order as to Costs,

- U = e
(T. CHANDRASEKHARA REDDY) (A.B8, GORIHI)

MEMBER (JUDL.) MEMBER( ADMN, )
o

Dated : the 19th January 94.
Dictated in Open Court)
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